
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR 

O r ig in a l  A p p l ic a t io n  N o. 163 o f  2 0 0 4  

J a b a lp u r , t h i s  th e  2 7 th  d ay  o f  A u g u st, 2004

H o n 'b ie  S h r i Madan Mchan, J u d i c i a l  Member

C .S . D ave, S /o .  l a t e  S h r i
L .S .  D ave, Age 61  y r s .  C o n se r v a to r
o f  F o r e s t s ,  IFS ( R e t d .) ,  1 3 0 /1 ,
Sangam C o lo n y , U tfia r i Road,
J a b a lp u r  (MP).  . . .  A p p lic a n t

(By A d vocate  - S h r i  R .C . T iw ari.)

V e  r  s  u s

1 . The U nion o f  I n d ia , th rou gh  
th e  S e c r e ta r y ,  E nvironm ent &
F o r e s t ,  CGO C om plex, Lodhi Road,
New D e lh i .

2 . The S ta te  o f  C h h a tisg a r h , Through  
th e  P r in c ip a l  s e c r e t a r y  F o r e s t ,
R a ip u r .

3  The p r in c ip a l  C h ie f  C o n s e r v a to r  o f  
* s F o r e s t s ,  C h h a t isg a r h , R a ip u r .

4 . The A cco u n ta n t G e n e r a l,
C h h a t isg a r h , R a ip u r . • • •  R espondents

(By A d vocate  -  R esp on dents N o s . 1 & 4 b y  S i r i  by S h r i  S .P .
S in g h  a«3 r e sp o n d e n ts  N o s. 2 & 3 by S h r i  Ajay
0 j  ha) O R D E R  (O ral)

By f i l i n g  t h i s  O r ig in a l  A p p l ic a t io n  t h e  a p p lic a n t , h a s  

c la im e d  t h e  f o l lo w in g  m ain r e l i e f s  :

”8 .1  t o  i s s u e  d i r e c t i o n s  t o  th e  r e s p o n d e n ts  t o  make 
payment o f  m onthly p e n s io n  and com m u tation  am ounts t o  
th e  a p p l ic a n t ,

8 .2  t o  i s s u e  d i r e c t i o n s  t o  t h e  r e sp o n d e n ts  t o  pay 
i n t e r e s t  a t  24% on  t h e  amount o f  c la im s  f o r  t h e  p e r io d  
from  1 .5 .2 0 0 3  t i l l  t h e  d a te  o f  a c t u a l  paym ent,

8 .3  to  i s s u e  d i r e c t i o n s  t o  t h e  r e s p o n d e n ts  t o  pay an 
amount-, o f  R s . 5 0 ,0 0 0 / -  a s  c o m p e n sa tio n  f o r  t h e  w i l f u l  
d e la y  in  making th e  paym ent,"

2 .  The b r i e f  f a c t s  o f  th e  c a s e  a r e  t h a t  t h e  a p p l ic a n t  

r e t i r e d  from  G overnm ent s e r v i c e  on  3 0 .4 .2 0 0 3 .  The a p p l ic a n t

was i n i t i a l l y  a p p o in te d  on  t h e  p o s t  o f  S t a t e  F o rest. S e r v ic e  

O f f i c e r  by d i r e c t  r e c r u itm e n t  o n  8 .4 .1 9 6 9  and was l a t e r  

s e l e c t e d  and a s s ig n e d  t h e  In d ia n  F o r e s t  S e r v ic e  c a d r e  p o s t

i n  1 9 8 1 . The a p p l ic a n t  r e t i r e d  o n > h e  p o s t  o f  C o n ser v a to r
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o f  F o r e s t s ,  J a g d a lp u r . A f te r  h i s  re tirem en t- t h e  a p p lic a n t  

i s  e n t i t l e d  f o r  p e n s io n  and o t h e r  r e t i r a l  c la im s  i . e .  

p e n s io n , com m u tation  o f  p e n s io n  e t c .  a s  p er  t h e  r u l e s .  The 

c la im s  w ere  t o  b e  p a id  o n  t h e  n ex t d a te  o f  r e t ir e m e n t  i . e .  

o n  1 .5 .2 0 0 3 .  The a p p l ic a n t  su b m itted  a p p l i c a t io n s  i n  th e  

p r e s c r ib e d  form s t o  t h e  P r in c ip a l  C h ie f  C o n se rv a to r  o f  

F o r e s t ,  C h h a t isg a r h , R aip u r who s e n t  t h e  p a p e r s  t o  t h e  

P r in c ip a l  S e c r e t a r y ,  F o r e s t  v id e  meno d a te d  8 .4 .2 0 0 3 .  T h ese  

p e n s io n  p a p ers  w ere s e n t  t o  t h e  PC C h h a t isg a r h  by r e sp o n d e n t  

N o, 4 and t h e  a p p l ic a n t  was in form ed  a b o u t t h e  s a n c t io n  o f  

p e n s io n  and com m u tation  amount v id e  memo d a te d  1 1 .9 .2 0 0 3  

i s s u e d  by r e sp o n d e n t  N o. 4 .  The amount o f  h i s  p e n s io n  have  

n o t b ee n  p a id  to  th e  a p p l ic a n t  t i l l  t h i s  d a y . H ence, t h e  

a p p l ic a n t  i s  e n t i t l e d  t o  g e t  i n t e r e s t  o n  t h e s e  arrounts soon  

a f t e r  h i s  r e t ir e m e n t  a s  per t h e  r u l e s  and d i r e c t i o n s  o f  t h e  

H o n 'b le  Suprem e C o u r t . The a p p l ic a n t  a g a in  su b m itte d  a 

r e p r e s e n t a t io n  t o  t h e  r e s p o n d e n ts  o n  1 2 .1 0 .2 0 0 3  b u t  no a c t io n  

i s  t a k e n  so  fa r  by t h e  r e s p o n d e n t s .  H ence, t h i s  OA i s  f i l e d .

3 .  Heard t h e  le a r n e d  c o u n s e l  f o r  th e  p a r t i e s  and p eru sed  th e  

r e c o r d s  c a r e f u l l y .

4 .  I t  i s  argued on  b e h a l f  o f  th e  a p p lic a n t  t h a t  th e

a p p l ic a n t  was r e t ir e m e n t  from  s e r v i c e  o n  3 0 .4 .2 0 0 3 .  The

m onth ly  p e n s io n  i s  a lr e a d y  p a id  t o  h im . H ence, h e  d o e s  n o t
row

p r e s s  t h e  r e l i e f  N o. 8 . 1 .  He is ^ o n ly  c la im in g  t h e  i n t e r e s t  

o n  t h e  anount o f  com rnutation o f  p e n s io n  w h ich  i s  n ot y e t  pa id

t o  h im . The a p p l ic a n t  i s  e n t i t l e d  f o r  i n t e r e s t  t h e r e o n  s in c e  
from

Z 1 .5  .2 0 0 3  t i l l  t h e  d a t e  o f  a c t u a l  paym ent o f  th e  sam e. He h as

made s e v e r a l  r e q u e s t s  t o  t h e  r e sp o n d e n ts  b u t i t  i s  not made

so f a r .  He f u r th e r  argued  t h a t  t h e  a p p l ic a n t  r e c e iv e d  o n e  

o r d e r  d a ted  11th  A u g u st, 2004 from  r e sp o n d e n t  No. 4 i . e .

AG, C h h a t t is g a r h , R a ip u r by w h ich  t h e  a p p l ic a n t  s h a l l  g e t  h i s  

money from  t h e  T rea su ry  O f f i c e  o f  J a b a lp u r .

5 .  In  r e p ly  t h e  le a r n e d  c o u n s e l  f o r  t h e  resp o n d en ts  Ncs 1 & 4
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argued that there is no lapse on the part of these respon­

dents. There is also no delay in payment of the amount of the 
of pension

commutations/to the applicant by these respondents. If there 

is any delay then the respondents Nos. 2 & 3 are responsible 

for it.

6. The learned counsel for the respondents Nos. 2 & 3 

argued that the respondent No. 4 i .e .  the bG, Ghhattisgarh, 

Raipur vide his letter dated 11.9.2003 has sought verifica­

tion for a period from 1.7.1992 to 31.10.2000 and from 

1.4.2003 to 30.4.2003 and also a No demand certificate for 

the same period. The respondent No. 2 provided all relevant 

information while forwarding the pension case of the 

applicant to the respondent No. 4 vide letter dated 29.4.2003 

and 6 .5 .2003 . It clearly reveals that there was no lethargy 

or delay on the part of respondents Nos. 2 & 3 in disposing 

of the pension case of the applicant. The main reason for 

occurence of delay was the issuance of final report by 

respondent No. 4. The respondent No. 2 was prompt to i^sue 

orders regarding payment of gratuity, group insurance scheme 

and leave encashment due at the time of retirement of the 

applicant. He has also drawn rry attention towards annexures 

attached with this return and argued that the respondents 

Nos. 2 & 3 made sincere efforts by issuing letters to the 

respondent No. 4. But it was due negligence of the respondent 

No. 4 by which the amount of commutation of pension could rot 

be paid to the applicant within the due time. He further 

argued that the applicant was serving in State of Chhattisgaih 

and he opted to obtain his retiral benefits amount from the 

Treasury Office, Jabalpur. This fact also caused delay for 

the alleged payment.

7. After hearing the learned counsel for the parties and on 

careful perusal of the records *1 find that the applicant had 

submitted his pension papers well in time and in its para 8
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h e  h as c l e a r l y  m en tion ed  t h a t  h e  s h a l l  draw e v e r y  amount 

a f t e r  h i s  r e t ir e m e n t  from  T rea su ry  O f f i c e  a t  J a b a lp u r . H ence, 

i t  was c l e a r l y  w e l l  w i t h in  t h e  k n ow led ge o f  t h e  r e sp o n d e n ts  

N os. 2 & 3 t h a t  t h e  a l le g e d  amount s h a l l  b e  o b ta in e d  by t h e  

a p p lic a n t  from  T rea su ry  O f f i c e ,  J a b a lp u r  and n o t from  S t a t e  

o f  C h h a t t is g a r h . I  h ave  p eru sed  t h e  r e t u r n s  f i l e d  by t h e  

r e sp o n d e n ts  and I  f in d  t h a t  th e y  h ave  made a l l e g a t i o n s  

a g a in s t  each  o t h e r  and th e y  h a v e  a l s o  t r i e d  t o  c l a r i f y  t h e i r  

p o s i t i o n  by i s s u in g  l e t t e r s  t o  ea ch  o th e r  from  t im e  t o  t im e .  

But a c c o r d in g  t o  th e  r e sp o n d e n ts  t h e  a p p lic a n t  i s  e n t i t l e d  

f o r  th e  amount c la im e d  so o n  a f t e r  th e  r e t ir e m e n t  i . e .  w it h in  

t h r e e  m onths a f t e r  h i s  r e t ir e m e n t .  But t h e  same was n ot p a id  

t o  t h e  a p p l ic a n t .  H ence, t h e  a p p l ic a n t  i s  e n t i t l e d  fo r  

i n t e r e s t  so o n  a f t e r  t h e  r e t ir e m e n t  i . e .  from  1 .5 .2 0 0 3 .  The 

a p p l ic a n t  i s  n ot co n cern ed  w ith  t h e  f o r m a l i t i e s  and p ro ced u re  

ad op ted  by t h e  r e s p o n d e n ts  b etw een  th em . The a p p l ic a n t  

r e c e iv e d  on e o r d er  o n  1 1 th  A u g u st, 2004 w hich  h e  h a s made 

a v a i l a b l e  f o r  p e r u s a l  o f  t h e  C o u r t . The copy o f  t h e  same i s  

ta k e n  on  r e c o r d . T h is  l e t t e r  i s  i s s u e d  from  t h e  O f f i c e  o f  t h e  

A3, G w a lio r . AS t h e  a p p l ic a n t  h a s  m en tion ed  t h i s  f a c t  t h a t  he

s h a l l  draw h i s  r e t i r a l  d u es  from  t h e  T rea su ry  O f f i c e ,  Jabalpui*  
f o r

^ ;h e  d e la y  i f  any ca u sed  by t h e  r e sp o n d e n t N o. 4 ,  t h e  S t a t e  o f  

C h h a tt is g a r h  may s e e k  e x p la n a t io n  from  th em . But l e g a l l y  th e  

a p p l ic a n t  i s  n ot co n cern ed  a t  a l l  w ith  t h e s e  c o r r e sp o n d e n c e  

an3 d e la y  o f  t h e  r e s p o n d e n ts .  H ence, t h i s  OA d e s e r v e s  to  b e  

a l lo w e d .

8 .  A c c o r d in g ly , t h e  O r ig in a l  A p p l ic a t io n  i s  a llo w e d  and th e  

resp o n d e n t No. 2 i . e .  t h e  S t a t e  o f  C h h a tt is g a r h  i s  d ir e c t e d  

t o  pay t h e  i n t e r e s t  on  t h e  anount o f  com m u tation  o f  p e n s io n  

s in c e  from  1 .5 .2 0 0 3  t o  2 1 .7 .2 0 0 4  i . e .  th e  d a t e  m entioned  

i n  t h e  l a t e s t  l e t t e r  d a te d  1 1 .8 .2 0 0 4 ,  o n  w h ich  d a te  t h e  f i n a l  

paym ent h a s  b ee n  made, a t  t h e  p r e v a le n t  r a t e  o f  i n t e r e s t

a c c o r d in g  t o  th e  GPF r u l e s  w it h in  a p e r io d  o f  t h r e e  months 

from  th e  d a t e  o f  r e c e ip t  o f  a cop y  o f  t h i s  o r d e r .  I f  th e



am ount
a f o r e s a id  in t e r e s t ^ o n  t h e  a l le g e d  paym ent i s  n ot made w ith in  

t h e  p r e s c r ib e d  t im e  o f  th r e e  m onths th e n  t h e  a p p l ic a n t  s h a l l  

a ls o  b e  e n t i t l e d  f o r  f u r t h e r  i n t e r e s t  upto  t h e  d a te  o f  a c t u a l  

paym ent o f  t h e  i n t e r e s t  am ount. No c o s t s .

(Had an 
J u d i c i a l  Meirber
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